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— REGIONALOFFICE

COY TS UTTARAKHAND POLLUTION CONTROL BOARD
MR Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar)
UKPCB/ROR/Con/J-112/2023/ 1Y | Date: ) 3.01.2023
Registered Post. ~
To, N ¢
M/s Jai Mata Brick Field *T N

Khasra No-208,
Vill-Harchandpur, Manglore, Roorkee

Distt- Haridwar. , o .

L

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Scction-
21 of the “Air (Prevention & Control of Pollution) Act, 1981" and Authorization under “Rulc-
6” of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016" notificd under “Environment (Protection) Act, 1986" as applicable (to be referred
hereinafter as Water Act, Air Act and ITW Rules respectively).

Cal ID-10412 Application ID-3232895
CCA (Fresh)

Consent No. AWH- “N—| 3~

CCA is hereby granted to M/s Jai Mata Brick Field located at Khasra No-208, Vill-
Harchandpur, Manglore, Roorkee, Distt- Haridwar subject to the provisions of the Water
Act, Air Act and IIW Rules and the orders that may be made further and subject to following terms
and conditions :-

I3 This CCA is granted for a period up to 31.03.2024 and valid for manufacturing of
following products with Capital Investment / Net Assets Values Rs 22 Lacs.

S. Last CCA 61!:_;!;('“7_ o CCA Fresh
No. Product | Q_ua-ml_il}b_ o  Product Quantity
(Per Month) (Per Month)
1 M Obtained Bricks 80,00,000 Nos/Year

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

o Last CCA or CTE CCA Fresh
Trade Effluent Nil Nil
| Sewage - 1.0

(i) Trade Effluent Treatment and Disposal: Nil,
(ii)) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.
3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to gencration of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards:

S. Stack Stack Wype of | Fuel Quantity Emission Control Emission
No | attached | height Fuel KLD/MTD Equipment standards
- with (Mt) not to exceed

1 Brick 30 Coal & = Induced draft with 250 mg/NM-
] Klip_* | wood Zig-Zag Technology

L s s
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. In case Unit is using ground water

e it G e i 3o} P gu,,%a22,_‘-._.—v—

UKPCB
Standards for Noise | Industrial Area | Commercial Area | Residential AArea f;lc'nce i?ﬂl‘:t
level in db(A) Legq Day | Night Day Night Day PUEH! - t'ge
time time time time time time time '.;'(‘)
75 70 65 55 55 L2 S0

Day time: from 6.00 a.m. to 10.00 p.m.. Night time: from 10.00 p.m. to 6.00 a.m. ~

4. Conditions under HW Rules:- . ) e
(i) The Occupier of M/s Jai Mata Brick Field is hereby grated an authorization to operate.a
facility for collection and storage of Hazardous wastes. ) .
(ii) The authorization is granted to operate a facility for generation, collection*and storage of
hazardous wastes within factory premises for following category of wastes. o U=
(iii) The authorization shall be in force for a period up to 31.03.2024
(iv) The authorization is subject to the conditions stated below and the conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

.
- “

S.No. (‘nlcgmv ' Quantity of Waste for which Mode of
(Schedule-1 & Schedule-II) | authorization is being issued (MTA) Disposal

‘ - N B

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these
rules. .
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
5. Compulsory documents to be submitted by the Industry/Unit:-
(i)  Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report,
(if) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area. '
6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
7. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
8. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will

results in legal action under the aforesaid Acts and Rules. @ N

—— Regional Officey (I/c)
opy to: Me_mber Secretary, Uttarakhand Pollution Control Board, Dehradun forl kind
information.

Regional Officer (I/c)

Specific Conditions:

than unit has to obtain NOC from central Ground water Authority for

abstraction of ground water for which unit may refer web site http://cgwa-noc -gov.in

/

-2-
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"4. The applicant shall strictly

e Y N RS
R L B

UKPCB

2. The applicant shall provide ports in the chimney/stack and facilitics such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board's staff, The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

3. The industry shall ensure interlocking of air pollution control devices and production processes.

4. Solid wastes generated from the industry have to be disposed in manner so that contami\nation of surface water
bodies/ground water/soil etc. does not take place.

5. The industry shall take adequate measures to control of noise from its own
standards as may be applicable.

6. The applicant shall develop three rows of green belt on the pre

Central Pollution Control Board.
7. The industry shall ensure all safety measures and shall undertake periodica

-

mises with plant species as sugg,_csted by the

authority.
8. The unit shall strictly comply with the provision of The Public Liabi

Rules made there under there under and shall submit copies of Insura

lity Insurance Act. 1991 as amended and
nce Policies (if any) to the Board Offices

regularly.

9. Unit shall ensure to ¢
Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021.

10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated
22.02.2022 Under EP Act 1986.

11. The Consent is Valid under the Final dccision of Hon’ble High Court & Hon

No. 783/2022 Ajay Kumar Vs Uttarakhand Pollution Control Board & Others.
12. Unit shall cnsure to obtain the Validation certificate from Central Building Research Institue or

authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this
office within three Months.
13. All the moving arcas around the main Brick kiln shall be pave

dust/emission from the brick kilns operations.
14, The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.
15. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board’s

offices, within two month.

16. The unit shall strictly comply w
thereunder.
General Conditions:

I. The applicant shall get the sample of tre

omply the notification of state Government vide No. l822/V|l-A-l/202l/80-3T/16

'ble NGT in matter of OA

d with the bricks to minimize the fugitive

ith provisions of water Act, Air Act & E (P) Act and Rules/Notifications made

ated effluent/emissions/hazardous wastes/leachate analyzed at least
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

ission or sewage waste from the unit.

outlet for the discharge of effluent or gases emi
3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant

shall provide discharge measurement equipment at final disposal point.
comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying ‘with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated aBainst the applicant.
5. The applicant shall maintain good house keeping. All va
6. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points,

equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect. v

9. The industry shall operate in a manner so that all emissions be emi
only. S

Ives/pipes/sewer/drains etc. must be leak-proof.
Air Pollution Control

tted through designated chimney/stack

= 3

source 5o as to comply withthe
/ e N

I assessment by the compgtent *«
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10.1n case of any damage to the agriculture productivity, human habitation etc. by the opc.ration of' industry, it
shall be imperative to stop production in the industry with immediate effect and such information s‘hall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority. .

1. The applicant shall reapply before the 30 days of expiry of CCA or any change in production types/ prodvtxcnon
capacity/manufacturing process/capacity enhancement etc. or any change in effiuent discharge point or
emission point. = i

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be N
necessary, :

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous Waste without
obtaining prior permission of the Board, .

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by Yhe
person authorized shall constitute a breach of his authorization.

15. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Bonrd of size 6x4 feet out side the main factory gate within premises.

18. It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30™ day of June following to the financial year to which that return relates.

20. In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules.

21, In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

22. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical annlysis of hazardous waste sample and report to the Board.

23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

24, The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and *Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

25. The industry will store non-ferrous metal waste. used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors,

26.1In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be

submitted to the Board.
t
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Government of India N
Form GST REG-06 . s
[See Rule 10(1)] o

& ' o

b RReE o

‘Registration Certificate =

Registration Number : 05AAQFI7072D1Z9

l. Legal Name JAI MATA BRICK FIELD
2. |Trade Name, if any [(JATMATA BRICK FIELD
3. |Constitution of Business Partnership
4, Address of Principal Place of 0, MOJA - KWADPUR, PARGANA -MANGLOUR, VILL-
Business HARCHANDPUR, ROORKEE, Haridwar, Uttarakhand, 247656
5. |Date of Liability
6. |Period of Validity From 7 29/12/2020 = |To _ Not Applicable
7. |Type of Registration Regular
8. |Particulars of Approving Authority | Centre
Signature
Signature Noly_;n'ﬁ d
Digitally signed b GOODS AND - .
SERVICES TAX ORK(4)
Date: 2020.12.29-36:16:03 IST
Name Sanjay Anand Massey
Designation Superintendent
Jurisdictional Office Roorkee - Sector 2
9. Date of issue of Certificate 29/12/2020 -
Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated digltally signéd Reglstration Ceftiﬁcate issued based on the approval of application

the jurisdictional authority.

s P . A

granted on 29/12/2020 by

[ e Rt o 1 ¥ SN TINAS UL 21 6 Sty s o
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GSTIN
Legal Name
Trade Name, if any

Annexure A

Y
05AAQFJ7072D1Z9 : , : T
. " ': \\
JAIMATA BRICK FIELD - -
JAIMATA BRICK FIELD Ll

Details of Additional Places of Business

Total Number of Additional Places of Business in the State 0

e i e e e e O P
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| A!
GSTIN 05AAQFJI7072D1Z9
Legal Name JAI MATA BRICK FIELD
JAI MATA BRICK FIELD

Trade Name, if any

Details of Managing / Authorized Partners

0)

Name
Designation/Status
. Resident of State
Name
Designation/Status
Resident of State
Name
Designation/Status
Rcsidcm‘of State
Name
Designation/Status

Resident of State

Annexure B

MOHIT GARG
PATNERSHIP

Uttar Pradesh
VIRENDRA KUMAR
PATNERSHIP

Uttar Pradesh

'VIKAS KUMAR

PATNERSHIP
Uttar Pradesh
VIPUL KUMAR
PATNERSHIP
Uttar Pradesh
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(GSTIN : 05AAQFI7072D1Z9 TAXINVOICE

JAI MATA BRICIK FIELD

Vill. Harchandpur, Roorkee, Haridwar, (U Ko, 247656 s i

M. 941247600&

Ouphcata + Pk

Reverse Charge
[n'mce No-: JMBF 0 1
Tnvolce Data: 7 "J Lo

State : UTTRAKHAND  [ite Coa 0] §]

Trangportalion Moce —i'\l’df

G b 0NN A
D&ec{&m‘- 1= O)-10 1M
otsey ¢ Rtk

Detalls of Recefver - Billed to:

hame MC QOP[M&O r“-n t'c'wf yn‘-c..;
Qb ST

‘h’a'ne

‘Detalls of Receiver - Blited tos

‘ ==

P

nadress: Klodan g ¢ Mol Address:.

T R Qped Sl /
GSTIN O‘S»fr AMPE 119S AE-AN GSTIN : / E
Side UL: Euetcwibls | sute. L %‘@l Ll
SNo/[[ L rpaalars | Quanty a1 Amodnti i
)~ I?* Q,jrutLl Elsqy pffb]u- J.?l.{m/}_“

i

Bank Name ; YES BANK ROORKEE

[ Tamount Before Tax [ D H\Wpg

Bank A/C: 073163400000458 [ASn7acs

1FS-Code ¢ YESB0000731 Losos | Add:sasT2s% | (o
N Total Invoice Amount in Wordss MU‘CGSTIS% T S B
W}t‘ t\"‘ .TLM! ﬂ{.«”&‘g\‘.g}! ,S ) - - I "{; - =

T

r \«'? Lut"\‘ht“z’ Tk‘t u"}‘f a‘f"l?

T, Amount After Tox |/ 33 Jp.

Yt{m: and Contitions o e
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UKPCD!
,NO\P/)

—— JONALFOFFICE .
db UTTARAKHAND POLLUTION CONTROL BOARD
= \rrigation Design Bullding Camqu
UKPCB/ROR/Con/G-178/2023/ 1679 Date: 30]o)| 2972
SERAL Registered Post.
To,
M/s Gagan Brick Field : . :
Khasra No. 138,139, | : | e S
Vill.Mohammadpur Jatt, - 9 g ' |
Paragna-Narsan, Roorkee 2
ferred to as the CCA~

Distt- Haridwar.

Consolidated Consent to Operate .
(Consolidaled Consent & authorization) (Frcsh/chewnl/Reap

Section-25 of the «wWater (Prevention & Control of Pollution) Act, 19
21 of the “Air (Prevention & Control of Pollution) Act, 19817 and Authorizati
6" of the “Hazardous Waste (Management, Handling and Transboundary Movem
2016” notified under «Environment (Protection) Act, 1986 as npplicable (to be re

hercinafter as Water Act, Air Act and HW Rules resp

ation hereinafter ré
plicatlon/Expansion/) under

74” and under Section-
on under “Rule-
ent) Rules,
ferred

and Authoris

ectively).

cation ID -

CCA (Fresh)

Field located at Khasra No. 138, 139, Vill-

Roorkee, Distt- Haridwar.. subject to the

o M/s Gagan Brick
les and the orders that may be made further and

CCA is hereby granted t
Mohammadpur Jatt, Paragna-Narsan,
Act, Air Act and HW Ru

provisions of the Water
subject to following terms and conditions -
o 31.03.2024 and valid for manufacturing of

1. This CCA is granted for & period up t .
following products with Capital Investment / Net Assets Values Rs 38.0 lakh.

Last CCA Quantity
No. -WWW‘M
I Not Obtained _mﬁ_ §0,00,000 Nos/Year
r Water Act:

2. Specific Conditions unde _
(i) The daily quantity of effluent discharge (KLD):-

Trade Effluent

Sewage

(ii) Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive

Tank/ Soak pit is require t quantity and quality.

3. Conditions under Air Act:-
(i) The applicant shall use following fuel
of control equipment as is required with refer

- and maintain the same continuously so as to 8¢
standards :
Stack
attached
with
Brick Klin

Septic

d with reference to influen
ontrol system consisting
f emissions and operate
llutants to the following

and install a comprehensive ¢
ence to generation 0

hieve the level of po

Emission
standards
not to exceed

Emission Control
Equipment

u-—czsn\
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Commercial Area Residential Areq _
Day Day :
time time

g in force under Environment (Pmiectiqn) Act, 1986,

Quantity of Waste for which
authorization s being issued

Category
(Schedu!e-l‘}& _Schedule-H)

Terms and conditions ¢

pag oy (MTA)
fauthorization:

(i) The authorizatjon shal

| comply with the provisions of the Environment (Protecilon) Act,
1986, and the rules made thereunder,
(ii) The authorizati i

renewal shal pe produced for inspection at the re
authorized by the SPCB/pPCC. *
(iii) The person author;

(iv)A

nts to be sub :
Form-4 apnqg I Manifest i, Form
and Third Party Audit Report, i

(ii) Environment Statement in Form-v of Enviro
(iif) Quarterly com pliance report of the CCA
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the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

3. The industry shall ensure interlocking of air pollution control devices and production processes.

4. Solid wastes generated from the industry have to be disposed in manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.

5.

- .
The industry shall take adequate measures to control of noise from its own source so as to comply _Wlth the
standards as may be applicable.

R .\‘
6. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the "

Central Pollution Control Board. 8 iy : e
7. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority, w

8. The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices
regularly.

9. Unit shall ensure to comply the notification of state Government vide No. 1822/VII-A-1/2021/80-81/16
Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021.

10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated
22.02.2022 Under EP Act 1986. '

11.The Consent is Valld under the Final decislon of Hon’ble High Court & Hon’ble NGT in matter of OA
No. 783/2022 Ajay Kumar Vs Uttarakhand Pollution Control Board & Others.

12. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or
authorized organization regarding conversion to induce draft zig zag Technology & Submlit It to this
office within three Months.

13. All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emission from the brick kilns operations. LU

14. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.

15. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board's
offices, within two month)* *' _

16. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made
thereunder,

General Conditions:
. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least

once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MOoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

- The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

. The applicant shall maintain good house keeping. All valves/pipes/séwer/drains etc. must be leak-proof,
- The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control

equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

- The industry shall provide “Inspection Book” at the time of inspection to the Board's officials.
. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect. |

The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only,

10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it

shall be imperative to stop production in the industry with immediate effect and such information shall be
-3-

e e e A Y A SN ——

et T ——

e e e e, S i




reported to Board's offices, The industry shall be liable to Pay compensation also in such cases ag d

the Competent Authority, . , , . 4

11. The applicant shall reapply before the 30 days of expiry of CCA or any change in productlon' types/ prodtjctloq
capacity/manufactuﬁng process/capacity enhancement ete. or any change in effluent discharge point or
emission point. - .

12. The Board reserves the right to revoke/add/modlfy any stipulated condition issued arong wrth‘CCA, as may be
nhecessary, : ' , ",. .

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste ‘without
obtaining Prior permission of the Board, o "

14, Any unauthorized change in personnel, equipment as working condition‘as‘meqtl'_pneq in the application by:the
person authorized shalj constitute a breach of his authorization, 9 : .

15.1t is the duty of the authorized person to take prior permission of the Board to close down the facility, «

16. The authorization js valid for temporary storage of Hazardous Waste within premises only. '

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the Plant as wel| ag ajr emission and waste generated within premises js displayed on Display
Board of size 6x4 feet out side the main factory gate within premises,

must also be safely collected and stored. :
22. Before the hazardous waste i stored or dumped i the facility, applicant must conduct a detajled physical and

Processors,
26.1n case of any transportation of hazardoys waste, the details i, Form-10 of the Hazardous Ryles shall be
submitted to the Board.

A ———
E—— T o L L -y
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Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

dstration Number : 0SAAWFG1239MIZY

R SRS RN S

Legal Name ﬂ QA'GAN BRICK FIELD
Trade Name, il any GAGAN BRICK FIELD
Constitution of Business Partnership
MMADPUR JATT, PRAGNA-

Address of Principal Place of
Business

KH. NO. 138, 139, VILL- MOHA
MANGLOUR, ROORKEE, Haridwar, Uttarakhand, 247656

Date of Liability
Period of Validity From 02022021 |To Not Applicable
v ofstr Okt ¥
Type of Registration Regular Q‘g‘t‘%iﬁg
e
GO
[ONW 1
Particulars of Approving Authority Centre
nature A
Signature Not V vﬁ d
Digitally signed b GOODS AND
SERVICES TAX VORK(4
Date: 2021.02.02-41:00:26 IS
me Arvind Verma
signation Superintendent

isdictional Office

Roorkee - Sector 2

Jate of issue of Certificate

02/02/2021

te: The registration certificate is required to be prominently displayed at all places of business in the State.

'stem generated digitally signed Registration Certificate issued based on the approval of application granted on 02/

ctional authority.

[ e N IVl La. n o TSI

2/2021 by

— %
———— %
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TIN 0SAAWFGI239MIZY
al Name GAGAN BRICK FIELD
de Name, if any GAGAN BRICK FIELD

tails of Additional Places of Business

otal Number of Additional Places of Business in the State 0

-‘M S TSR ISR BMASE F BRI R AR RIS
f S
'

Annexure A

s e S




FIN 0SAAWFG1239M1ZY

;al Name GAGAN BRICK FIELD
de Name, if any GAGAN BRICK FIELD

" s of Managing / Authorized Partners

T S —

R o

AL e Y

A T i, DAL

ST T AR ST T L

AT ST e e e W T YRS

Name
Designation/Status
Resident of State
) Name
Designation/Status
Resident of State
3 E’%% Name
.E‘ ﬂ Designation/Status
‘ 4 Resident of State

139

Annexure B

ADESH KUMAR

© PARTNER

Uttarakhand
JITENDRA SINGH
PARTNER

Uttar Pradesh
MOHIT GARG

" PARTNER

Uttar Pradesh

PUAAR

PR

T 3 AR
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; Mohammadpur Jatt, Pagna- Manglour; Roorkee, Distt, Hartdwar { Uttarakhand) .747656
[ Mob: 9412352600, 7361777784
GSTIN - 05AAWFG1239M1ZY Tmnsporw ion Modﬁ ——:«R‘Qf bw’ x b ’s.ps. f,, s
trvoico Dme (LR TR Anl vehi Nov st U&J.‘I L) Bl RUisciion =
m 61 DD{O &ﬂTﬂO O’SUppIY neipree s Ig"l‘(} ﬁF‘l-'J- sheqpiinmren oyt
Iree ; *GRE 2021
nmScrinl Ho. {68 1202172 ; pbmdSWW ,_(JOJGUL/ L R ke )=
’ Dotalla of Recelver { Billed to ) Dotalis af Conaifnos. [ Shipped 10) !
MNamn | "‘lg "fhm ‘)\Q.T'bﬂrm}—'& HBME T i ioriavinsesbeasiiins e R T ] PP R Attt
t )\ddﬂ?S! fok n‘\ TQQ i (‘Q:—)d c ‘ﬁvt (. L“'ma‘?ﬁ Mddfoss :,,._...“.....Q‘....;‘L- ,Luund-co'stfc--—-wlcr-nrqy g b 41 [
". SO §ves L‘Q e StBMY CodE! OS5, | Stata Tt .;u;,.&.;,‘...u..;_-s":li*,b_qb;i&f; e
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57

M/s Gagan Brick Supply, Khasra-59,
Village-Tanda Bhanhera Manglore,
Gadharona Road ,Distt- Haridwar

2005

31.03.2024

06.12.2022

1081

702.65

N.u.ﬁ.uown

58

M/s Gagan Brick Field ', khasrano ="

~1138,-139 Zowgmmv.ﬁ.. Nafsan ™~

Gurukul; Distt-haridwar.

2021

31.03.2024

15.11.2022

651

423.15

231122022

59

M/s Laxmi Brick Field
Kunja Road, Iqbalpur, Behedki,
Shaidabad, Bhagwanpur, Distt-
Haridwar :

2016

31.03.2024 ~

29.11.2022

1074

698.1

26.12.2022

60

M/sST .w:.n,w Field Tikola Kalan,
Post- Tikola Kalan;Narsan ,Distt-
Haridwar- -

2006

31.03.2024

05.11.2019

1097

713.05

1069575

22.12.2022

61

M/s Shri Ganpati Brick Field, Chak
n0-806, Gata-566/3 Vill & Post-
Jhabrera, Roorkee,Distt-Haridwar

2017

3/31/2024.

31.12.2019

1098

713.7

1070550

23.12.2022

62

M/s Sabri Brick Udyog, salarpur,
Gadharona Road; Manglore, Distt-
Haridwar

2018

31.03.2024

11.11.2019

1102

7163

1074450

27.12.2022

63

M/s.Naresh Ent Udyog -
Nagla Imarti; Post- Milap Nagar,
Tehsil--Roorkee,Distt- Haridwar

2005

373172024

10.11.2022

1055

685.75

1028625

22.12.2022

M/s New Sabri Brick Supply, Khasra
no- 247/4, Shlapur, Gadharona road,
Manglore, Distt- Haridwar

2019

31.03.2024

27.11.2022

1072

696.8

1045200

26.12.2022

65

M/s Kishan Brick Field
(Old-Name A.B.R) 278, Vill-
Rahmatpur, Belda, Post Piran
Kaliyar, Tehsil- Roorkee, Distt-
Haridwar

2007

31.03.2023

20.12.2022

1095

711.75

1067625

23.12.2022

66

M/s Sagar Brick Company khasra no-
283 Gadharona Road, Salarpur,
Distt- Haridwar

2019

31.03.2024

11.11.2019

1097

713.05

1069575

22.12.2022

67

M/s Shivam Brick Field
Bijholi Road, Vill- Nagla Emarti,.
Post- Vikaskhand-Narsan, Teh-

Roorkee, Distt-Haridwar

2002

3/31/2024

26.11.2022

340

221

331500

26.12.2022

T ¢
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‘MUs Tai Mata Brick Field - « #
- |Khiasra no-208 Vill-Harchandpur

Mauja Kawadpur,Distt- Haridwar

2020

31.03.2024

29.11.2022

700

455

103.01.2023 P

M/s Anmol Brick Company, khasra
no-235

Vill-Baswakheri, Post- Manglore,
Tehsil- Roorkee

2021

31.03.2024

23.01.2023

739

48035 720525

07.02.2023

93

M/s Shri Shyam Priya Brick Field,
Vill-Thaska, Post- Manglore,Distt-
Haridwar

2020

31.03.2024

08.09.2022

763

495.95 743925

94

M/s mem.s:émma Bricks
Khara no-324, Vill-Baswarakedi,
Post-Manglore, Roorkee, Haridwar

2021

31.03.2024

29.11.2022

634

20.02.2023 ,

4121 618150

03.01.2023 P

95

M/s Tridev Brick Field

Khasr no-503, khata no-152, Nathu
Kheri Road, Vill-Mundlana, Distt-
Haridwar

2021

31.03.2024

05.12.2022

347

225.55 338325

03.01.2023

96

M/s Jamuna Ent Udyog
Vill-Libberheri, Roorkee; Haridwar

31.03.2024

25.03.2021

27.01.2023

97

M/s:Shams Brick Field Khasra No-
3, Village-Akbarpur Dadki, Manglore

2021

31.03.2024

29.11.2022

463

300.95 451425

14.02.2023

98

M/sShan Brick Filed, Village-
Gadharona, Landhora Roorkee ,Distt-
Haridwar

M/s Jai Mata Brick Field

2019

31.03.2024

29.11.2022

1074

698.1 1047150

13.02.2023

99

(01d Name-K K. Brick
Supply)Khasra no-63, Vill-
Bajuheri,Kaliyar, Pdst- Kaliyar,
Tehsil- Roorkee, Distt- Haridwar

2012

31.03.2024

02.11.2022

1047

680.55

1020825

03.01.2023

100

M/s Ujala Brick Field, Khasra no-
173, vill-Gumawala
Majri, Piran Kaliyar,Distt-Haridwar

2022

31.03.2024

07.12.2022

90

585 87750

101

M/s Shaanvi Brick Field
(Old Name-Jai Shree Ganesh Brick
Supply) Vill-Lahboli,

Man mmoan_ommn-mmaaiﬁ

2006

31.03.2024

16.12.2022

1091

10.01.2023

709.15 1063725

21.02.2023

LY |



o

L

Roorkee

a Bric

s Jal Mata

-

-

i



+ ..... k\r - Wﬁl
. Rt i

8

mdpur Jatl
f

T AWITINGTTR -
[y ot

F:

&
¥

id

Hr

»

56
_éhl&m

1
ee,

T

r T
b L |
® P
! e
A ilry 4

\
RO

i

O e e 3 et

Narsan

agan Brick F

3
L



